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fingoleancy Resoliiin Proeas i Corporade Parsana) Regwalions, 2016/

FOR THE ATTENTION OF THE CREDITORS OF
M/s MARGDARSHAK FINANCIAL SERVICES LIMITED

I RELEVANT PARTICULARS
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PUBLIC NOTICE

{Under Section 102 of the Insolvency and Bankruptey Code, 2016)

FOR THE ATTENTION OF THE CREDITORS OF AMAR CHAND GUPTA
PERSONAL GUARANTOR OF

SHREE BANKEY BEHARI EXPORTS LIMITED
Motice s hereby given that on an application under Section 95of IBC, filed by State

Bank of India in CF Weo.: IB BEE(PB}/2022 & 1A 2934 of 2024, the Hon'ble
Mational Company Law Tribunal, Principal Bench, Mew Delhi has orderad the
commencement of the Insolvaency Resolution Process of Amar Chand Gupta vide
it= order dated 09,/06,/2025,

The creditors ofAmar Chard Gupta are hereby called npon tosubmit their claimsin
the prescribed form with proof on or before 06/0F/ 2025, (i.e. 21 days from the
issue-of public natica)] to the Resclution Professional at the address/email
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RELEVANT PARTICULARS
Shree Bankey Behar Exports Limited

.L hamr_ f_w* Fis-rs-:lnal Db
2. | Name of Corporate Destor of which|
Dflbtcr Etl'lt-‘ F*Pr'.-:u'mal (arant or

3. | Permanent Residertial Address

A, |Mame and registration mumber of the | Efficax, Resolution Professionals Private Limited. | of the Dettor |
nsoheny rofessonal acling & nfedm | Registration Mo, 4, | Date of Commencament of 0906, X025
L _;I'EFIF.II:H:I'! ,:}ru:le-ssmul : _IEE{J"FEM.G:IFAS,-?EQ‘:L'T'HEJEKJEE _____ Insovency Resclugtion Process
o Larkiress and errell of the irerim 36566, Gali No. B, Mararg Colory, T Magae under the Code

5. | Name and registration number
of the insoivency prodessional

il L ; ]
10, | Adkiress ard eerail to be used for 70D, 3xed Fioor, Pockel &, Wrighra Park ExL, ECAEes e HE:””"’”
eofesgonaence with the Inerim Thek Mage, Dedhi - 110048 | Professional of the Detitoe :
jresalution professional Emal ID; cipy_mish@eficaindicom £ | Emaill of the AR, a5 regstensd frapar all
1. | Last diate: for subrmssion of n.qn-s [25 Q}xﬁﬂﬁ with the Boamd

for cormespondence with th
Irtesm resclution professional

| Last date for submission of claims._| 06/07,/2025

Redayant, Formes
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| FD-41, PRampura, Dedw 110034

| Panka) Humar Gupta,
BE)/IPADOR/ IPNOL2 13/ 20212022/ 14066

| Emaik ippankagupla2011@gmailcom
Acidress: TOO, PocketA, Opp Pryover Pillar
bo, 11, Quter Ring Foad, Vikas Pun Extr,
TL=rrE HagaT 1A00A8,

The: clasm & 1o be filed in Form B,
The Felesant Form can be downlcaded from

Dater 15th June, 20256
Place:- Mew Delhi

Matice s hereby given thal the Mational Company Law Tribunal has ordered the
carmmancament of a Corporata Insalvancy Resolution Process of the M/s. MARGDARSHAK
FINANCIAL SERVICES LIMITED o 11th June 2025,

fhe craditors of M s. MARGDARSHAK FINAMCIAL SERVICES LIMITED are harely called
uparn to submit their claims with proof on or before 25-06-2025 to the Interim Resolution
Professionalat tha address mentionoed pgainstentry Mo, 10.

Thefimancial credibons shall submit thelr claisns with proof by electronic means anly, A0 other
craditors may submit the claims with proafin person, by post or by elactanic means,
Suibmission of false or miskeading peaofs of claim shall attract penaities,

On behalf of Eficax Resolution Professlonals Private Limited (Corporate IPE)
For M/s. MARGDARSHAK FINANCIAL SERVICES LIMITED

IEB! Registered Address: 3656/6, Gall Mo 6. Narang Colomy, Tri Magar,
Miar Rose Garden, Marth West, National Gapital Territory of Delhi 110035

AFA Valid Upto - 31,12 2025

The creditors shall submit claims with the RP by sending detalls of the claims: by
wiay of electronic communication or through couriar, spead post or registerad letbar,
Submission of false or misleading claim shall attract penatties.

Date: 15/06/ /2025
Place: Delhi

Registration Mo.: IBBI/IPA-DD2/IP-NCL213/2021-2022 /14066

Im the matter of Insclvency Resolution Process of

IF Pankaj Kumar Gupta
Resolution Professional

Amar Chand Gupta

Rahesh Kumar fndal

Interim Resolution Professional

IBBI/IPE-0153/1PA-3,/2023-24, 50063

Email Id: md@eificasndis. com
| Friane Mumber 95204564525

PUBLIC NOTICE

Notice is hereby given that Folio No.-
APS0154856 Share Certificate No 154856,
Distinctive No. 42081385 to 42081450, 66
Equity Shares each of Hitachi Energy
India Limited, registered in the name of
Mrs. Vinay Kirtika Chadda, w/o Mr. Vijay
Kumar Chadda, Vijay Kumar Chadda S/o
Mr. Khushtar Girami & R/o A-35, South
Extension, Part-ll, New Delhi-110049,
E-mail : binniesales@gmail.com have
been lost. Vinay Kirtika Chadda have
applied to the company for issue duplicate
certificate. Any person who has any claimin
respect of the said shares certificate should
lodge such claim with the company within
7 days of the publication of this notice.
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Regional Office-1.
71, M G Road,
Agra

receipt of this nofice.

any ather law in force.

Thanking you,

REF: AGRA/SIHPYL-LEGALHEIRICANTONMENT/NPAI2025
Te, 1. Smi. Rakhi Solanki Wio Late Shn Devendra Singh R0 118, Murli Vihar, Shahgan), Deoretha
Agra - 282010, 2. Shr. Swapnil Sclanki Sio Late Shri Devendra Singh Rio 118, Murli Vihar,
Shahganj, Decretha Agra - 282010, 3. Smt. Anushka Solanki S/o Late Shri Devendra Singh Rio
118, Murli Vihar, Shahganj, Deoretha Agra - 282010
Sub: Identification of Legal Heirs and Clearing Loan Dues of the Borrower - Shri Devendra
Singh Sfo Shri Niranjan Singh Solanki, Withdrawal of Sale Notice Dated 30.05.2025, linked
to the account of M/s Saal Infrahousing Pvt Ltd
This is to bring to your notice that it has been informed to us vide your 5.A 418/2025 filed on
29.05.2025, served to our advocate on 02.06.2025 that Shri Devendra Singh S/o Shi Niranjan
Singh Solanki has passed away on 04.03.2025.

We express our deepest condolences for your loss.

In view of the above circumstances, you are hereby requested to:
1, Clear all outstanding dues against the aforementioned loan account within 7 days from the

2. Submit a list of all legal heirs of Shri Devendra Singh S/0 Shii Niranjan Singh Solanki along with
supporting documentation, otherwise it shall be assume that the only Legal Heirs are as follows:
a) Smt. Rakhi Solanki W/'o Late Shn Devendra Singh, b} Shri. Swapnil Sclanki S/'o Late Shri
Devendra Singh, ¢) Smt. Anushka Solanki Dfo Late shn Devendra Singh
3. Provide death certificate and other relevant documents establishing the date of demise.
4. Provide Current Addrass of correspondence as the bank has taken posseassion of the property
mantioned below on 04.06.2025,
Property Mo. 118 , Murli Vihar, Dauratha, Agra in the name of Sri.Devendra Singh Sio Sn Madan
Niranjan Singh Solanki, 16722 sq. mir,, Boundaries: East- Property No. 119, West- Property No,
117, North- Road 30', South-

This is without prejudice to any other nights available to the secured creditor under the Act andior

Property MNo. 96

Please comply with fhe demand wnder this notice ard avoid all unpleasantness. In case of Non-
compliance, further need fulaction will be resorted to, holding you liable for all costs and consequence.

DATE: 11-06-2025

@oizl d o Canara Bank

AT TR & T

Notice Under Section 13(2) Of The Securitisation And Reconstruction of
Financial Assets and Enforcement Of Security Interest Act 2002.
Whereas at the request of you (below mentioned bomowers), Canara Bank has granted Credit Facility
against schedule property crealing security interast in favour of the Bank. The particulars of property mortgaged
by you by way of deposit of title deeds creating security interest in favour of the Bank are mentionad hereunder,
As you have failad 1o discharge the debut due o the Bank, the below mentioned |oan account has been
classified as Non-performing Assel as per the guidelines issued by the Reserve Bank of India. As the Demand
Notice sent fo you by Registered Post calling upon you fo discharge the debt due fo Bank were returned,

o CaTaNITIRE NE T 11 Ll

Authonsed Officer

Demand Notice
Reglonal Office 1 :

71, Nehru

MNagar, M. G. Road, Agra

unserved, we are issuing this notice through publication,

LT

Name & Address of Borrower/ - Daie of Amount of
Martgagor/Guarantor Description of Proprerty bemand. Demand Notice (%)

Borrower- 1, Sha Jagoish Prasad S'o Faguni
Ram, &dd. 1- 287 Mohammadpes Shasirpuram,
Dehioea, Agra, Add. 2. G15, Seclor F1, Shaslripuram
Yojana Shesiripuram, Agra, 3. Shri Rajendra Kumar
&0 Shri Karan Singh. Add- H. No. 508, Puneat
Vitar Extengion Detiora, Paschimpur, Agra

Borrower- 1. Smi, Vimla Davi Wio Shi Kambad
Singh Sharma, 2, Shei. Sunil Shukla Sio Shri Kambod
Singh Sharma, Add. of both- A-Z8 Balsji Enclave
Magfa Albativa, Agra, 3. Any Other Lagal Hair of S
Kambad Eirlgh Eham'a Eu:l qhn' Fooren Chardra,

Branch: Midhakur, Agra

Branch: M.G. Road, Agra

Flat Mo C15, Sector F1, Shasinpursm Yona, Lohamandi| L2
Tehsil and Distrct Agra, Area: Eus}:-. i, Frm’zm-; o the nama| 3 1%&2’535
of Shri Japdish Prasad 3'c Shri Fagurs Ram, Bounded 85|« | Other Expenses
East Plot No C-18, West Plal No C-14, North; B-Type Plots, E
South 30" Wida Road s

......

Bnrmwer- 1, 5. Sanl:—: Wio Shr Rajendra
Chauhan, Add.- 196(3 Deoratha, Agra, £, Shri

Mahesh Chand S/o Shri Budh Singh, Add. of| "

both- 6132 Nala Maoli Katra Agra

Borrower- 1, M'S Shn Shiv Shakli Steel Treders,
Prop.- Shii Ramesh Kimar 3o Shn Jay Singh, Add -
63373, Bajrang Nagat, Sikandra, Apra, 2. She
Ramesh Kumar-Sie Shii Jay Sigh, Aod.- 77 Bairang
Magar, Opp KK Magar Sikandra, Agra, 3. Shd Jai
Singh Sla Shri Heara Sngh, Add.- House Na. 197

Borrower- 1. MiS Fhaim Scrap Dealer, Prop.- Shii

Fham Kureshi Sio Makm Kureshi, Add.- Gadda

Markat, T.P. Nagar, Agra, 2. Shri Fhaim: Kureshi

2l Shi- Makim Kureshi; 3. Smt Mustkeen Begum

'-I".'I'-:l Shri Makim Cureshi, Add. of both- BCIBG
Aiad Magar, Khandarn, Agra

Borrower- 1, MIS Shri Ram Trading Company
Prop.- Shn Jayweer Singh Sio Shr Thakur
Dass, Add- 141 Gopal Vihas Deor Road,
Post Semri, Village Taal Saimari, Agra.
2. 5hri Jaywear Singh Sfo Shn Thakur Dass,
Add- Deor Roed, Post Semn, Village Taal,
Saimari, Agra, 3. aml Kiran Davi Wio
Shri Jayvesr Singh, Add.- Deori Road,
Post semri, Village Taal, Saiman, Agra

Branch: Sikandra, Agra

House Built on Khasra Numbar 197, skuated at Salempur,
Fargh, Tehstl and District Mathura, fArea: 21021 Sq mir,
Property in the name of Bhri Jai Singh Sio She Heera Singh,
Bounded as: East House of Mumnl Devi, West 12° Wide
Rioad, Norih: 14 Wide Road, South: Agri Land of Munna Lal

Saramwal Para Salempur Farah, Mathura
Branch: Shastripuram, Agra

Propary of Surash Chand Gupla, Nodh: 40° Wi Road, Soulh
Dwinir Propert

ranch: Kacherighat, Agra

Sarsay, North; Rasta 107 Wide, South: Fiald of Gopal Singh

2 Plal baarig an Khasra Mo, 121 sllusted at Gapal Viker, Mauza
sernm, Tefail and Disticl Agra, Area; 8361 3q mir.. Propery in e
name al Smb Kran Devi Wio Shi Jayvesr Singh, Bounded as;
Eazt Proparty of Munnl Devi, Wasl: Rasla 127 YWida, Narth; Plat
of Sunil, South; Rasta 107 Wide

Rosdantial Housa Mo SCBPK-247-248 Balaj Enclave (On Pafp @2 :

of Khasra Mo, 247 & 248), Nagla Albatiya, rem;u and District Agra ﬁ 41“ E;E? 32

Area: 181.44 Sqmir., Property i the name of Sml. Vimka Devi Wi © | Other Expenses

shel Kambod Singh, Bounded as: East Housa of Shi Vikg =

Sharma, West Property of Shi Ariruddha Chauhan, Mo 25| +—

Wid Rasta, Scuth: Other's Property

Hotsa Mo, 1963 Bult on Plot Moo 136, siluated al Mauza| 9

Deovatha Tehsi and Diskicl Agra, Area: 41.80 Sq mir, Propery| S glﬁi’iﬂ'?
e name af Sml Sarka Wio Shn Raendra Chaunan, Bounded E-' Othier Expenses

25 Egsl Rasta &F Wide, Wesl Land of Ofhers, Morth: House d

Mo 19604, South: House No 196/2 -

EMT of Commercial Shop Property, Stuabed at Khasra No. 272 13 541,242 62
Maiza Azad Nager, Hariparwat Ward, Tahsil & Dhstt Agra, Ares ﬁ e R Y
18.33 Sq mir, Proparty in the rama of Smi. Musteen Begum| @ | oiher Expensas
Weta SR Makim Cwrashi, Baurded-as: Easl 30 Wa. Boag, Wesk E

1. Residertial Houss Prapery bearing on Khasra e 127 shested | 2 | 95 38 T20.10
ak (Gopal \ihar, Mauza Seeni, Tohsl and District Agra, Asea: 8332 ﬁ Takat
; 5 s intarest &
Sg mir.. Property i the name of Sml. Kiran Devi WioSho Jayweer| o« | Other Expenses
Singh, Bounded as: East: Houss of Ram Dulan. ‘West: House of| =
=

15,04,877.14

+ inlerest &
Dither Expenses

11.06.2025

If yau, the aforementioned persons fails 1o repay the above mentioned amount due by you with future inlerast
and incidental expenses, costs as stated above in terms of this notice under Section 13 {2) of SARFAESI Act,
within 60 days from the date of Publication of this notice, the bank will exercise all orany of the rights detailed
under Sub-section (4) of section 13 of SARFAES| Act and other applicable provisions of the said Act. This
notice is without prejudice of the Bank's right o initiate such other actions or legal proceedings, as it deem

necassary under any ather provisions of law.

Dated : 15-06-2025 Place :

Agra

Authorised Officer

PUELIC NOTICE

APPLICATION FOR REGISTRATION OF THEGROLUP HOUSING COLONY NAMELY
! “PRIMERA PREMIER [PRIMERA {TOWER E)]™ SITUATED iN SECTOR-3TD, GURUGRAM
LR L

Wi i

It Is fipr the mformation of the %anal pubilic that an applcatoan dated 02,06, 2005 for registatian
of the project under Secticn 4 of the Act of 2016 iz submitted in the Authosty for the project
"PRIMERA PREMIER [PRIMERA {TOWER EJ)"

The cumrent application dated 02,06.2025 for registration submitted by I'-'l":. Ramprastha
Promgders and Developers Pyt Lid pertalng fo residential Tower Eomeasuring 1,522 aoes aut of
tofal 13.156 acres praject falling undes Brense no. 12 of 2009 dated 21052004, Tawers A fo D
and EW5 of the project are already registered inthe Authonity vide registration rumber 21 of 2018
dated 23,100,201, The bullding plans of the prajiect ie apprawed by the Depanment of Town &
Courtry Planning, Harvana vide mema na, 2P-685 0 00B50E01 3 Ei'E.'iﬂ dated 2504, 2013,

The relewant application and related documents are available in the office of the Haryana Real
Estate Regulatory Authonity, Gumnagram which tzn be seen by any concemed on any warking day
during uf?lm hours-up o 2E.06.2025, Alsa, if snyars wishes to appeas may appear before the
Authority on 30.06, 2025 at 11:00am rlurlnq the heariig

Geven umder the approval of the Authority and its seal,

Dated: 15062025

BEING DEVELOPED BY M= RAMPRASTHA PROMOTERS AND DEVELDPERS PY'T. LTD.

Seli-

Secretary,

Haryana Real Estate Regulatory Authority,
Gurugram

PUBLIC NOTICE

fUnder Section 102 of the nsolvency and Bankruptey Code, 2016}

FOR THE ATTENTION OF THE CREDITORS OF RAJ HUMAR GUPTA
PERSONAL GUARANTOR OF

SHREE BANKEY BEHARI EXPORTS LIMITED

Matice is hereby given that onan application under Section 95 of 1IBC, filed by State
Bank of india in CP Neo.; 1B G95(PB)/2022 & [A 2B82(ND) 2024, the Hon'hie
Nationgl Company Law Tribunal, Principal Bench, New Delhl has ordered the
commencement of the Insalvency Resolution Process of Raj Kumar Gupta vide its
orderdated 08,/06/2025,

The creditors of Raj Kemar Gupta are herehy called upon to submit their ciaims in
the prescribed form with proof on or before 08/07/2025, {ia. 21 days from tha
issue of public notice)] %o the Resolution Professional at the address/email
mentioned against entry Mo, T.

RELEVANT PARTICULARS
1 | Mame of Personal Dettor~ RAJ KUMAR GUPTA
2. | Mame of Comporate Deblor of which. Shree Bankey Behan Exports Limaed
Dettor is the Personal Guarantor
3 | Permanent Residentiad Address. FD—ﬂiFrts*ﬁ:umDFIhl-ilﬂl}Bd
of the Debtor
4. | Date of Commencement al | 09/06/2095
rsohvency Resoltion Process
under the Code
'5_ | Pl and rEg,rEeruun number l F‘nr’llw st Gl.ﬂu.

of the Fanhency professional IBEAPADOZAPNOT 213 2021202214065
| acting as the Resolution
Professional of the Debsor

G, | E-madl of the RF, as registered | Icapankalgupta20d 18gned.com

iwith the Boerd
7. | Aodress and emailtobe used | Emall: ippankajsupta 201 1@gmail.com
| for comespondence with the Address: TOD, Packot-A, Oop Fhover Pillar
interm esolution professional Mo, 11, Guter Ring Road, Vikas Pun Extr,
Tlak I'a,agar 11I."J:,'!-']E
| Last date for submission of daims | 06/07,/2025

o0

Thes Claim s o b fiked in Form B
The Refevant Fomi can be downicaded
from the BBl website.

hl1.|'.E-_,:"_,-"I|‘.I|:II.gLF.I' L"_u,-"ﬂq-"hurru—;-"—:j-:mnlua;:ls

Aelevart Forms

b — e e

The credilors shall subeil claims with the BP t.‘{;' SHeEndi B details-of the claims by
WY Of GECTroneE Comimumnicalion Gr lhlnugh courser, SF}I’.-L-d Qs 0er I'E'E.*‘S-lﬂl‘"ﬁ'ﬂ lties
Submission of false or misleading claim shall attract penalties,

Date: 15/06,/2025 IF Pankaj kumar Gupla
Place: Delhi Hesolution Professional
In tha matter of Insalvency Resoiution Procass of

Ra) Kumar Gupta

Registration Mo.; IBBY IPA-002/IP-MN01213/2021-2022/ 14066

R S L S S 2 4

PUBLIC NOTICE

{Under Section 102 of the Insohency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF RAM LAL GUPTA

PERSONAL GUARANTOR OF
SHREE BEANKEY BEHARI EXPORTS LIMITED

Motice is hareby given that on an application under Section 95 of |IBC, filed by State
Bank of India in CF No,: 1B 697(PE)/2032 & A 27 F6ND) 2024, the Hon'bie
Mational Company Lew Tribunal. Principal Bench, New Deihi has ordered the
commencement af the Insalvency Hesolulion Process of Ham Lal Gupla vide 115
order dated 0906, 2025,

The creditors of Ram Lal Gupta-are hereby called upon o submit their clalms in the
prigoribod torm with proof on or belore 08,07 /2025, (Lo, 21 days rom 1he Esue of
public notice)]  to the Resolution Professional at the address/emall mentionad
againstentry Mo, 7,

RELEVANT PARTICULARS
1. | Name of Personal Debtor 'RAM LAL GUPTA
2. | Name of Corporate Debtor of which| Shree Bankey Behar Exports Limited
Dettor & the Persanal Guarantor
3, | Permanent Resigentlal Address of | FD-41, Ftampura, Delnk-110034

tiee Dabtor

4, | Date of Commencement of | O5/06/ 2025
Inzohency Resplution Process
under the Code

5. | Mameand re_gmu:r. number ' lf"ari-mj Humar Gupta,

ol 1 insohvensy prolessional BB IPAODE PO LR 203 2022/ 14066
| Bcting a5 the: Resoiution
Frofessional of the Debtor
& | Email of the RE as registanad
with the Board
' ;'l.:i"lreaﬁ and e-mail o e used
Tor comespondence with the

irlerim resclubion prolessonal

| leapankaigupaZ i @smallcom

-]

| Emaill:_ppankaippta20d 1&gmail.com
Address: 700, PocletA, Opp Fheover Pillas
Mo 13, Guter Ring Bosd, Wikas Pur Exdn,

1 | Thak Nagar 110018.
8| La.sr-::late ﬁ]rquhmmnndchwq . I.'.IE-.-“G?,.-'E-:}EE
%, | Relevant Forms The ciim & 10 be fled n Form B

The Bekevant Form can be downiosded
i the BBl websie,
httre:/ibbigowinenfume/downloads

The creditors shall submit ¢iaims with the RP by serding detaiis of the ciaims by
wiy of electronic communication or through courier, spead past or registered letter.
Submission of fatse or misleading claim shall attract penalties.

Date: 15/06/2025 IP Fanka) Kumar Gupla
Place: Delhi Resclution Professianal
I the matter of [nsolvéncy Resalution Process of

Rarm Lal Gupta

Registration No: [BE/IPA-DOZ2/P-NO1213/2021-2022 /14065

DCB Bank Limited
D.B. Gupta Road, Karol Bagh, New Delhi - 110005.

DCB BANK

POSSESSION NOTICE

The undersigned being the authorized officer of the DCB Bank Ltd., under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest (54 0f 2002) and in exercise
of powers conferred under section 13(12) read with rule 3 of the Security Interest (Enforcement)
Rules, 2002 issued a demand notice on below mentioned dates calling upon the borrowers
(Borrower’s and Co-Borrower’s) to repay the amount mentioned in the notice as detailed below in
tabular form with further interest thereon from within 60 days from the date of receipt of the said
notice.

The borrower and Co-Borrower having failed to repay the amount, notice is hereby given to the
borrower, Co-Borrower and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under sub-section (4) of
section 13 of Act read with rule 8 also r/w section 14(1) of the Security Interest Rules 2002 on as
mentioned here below.

The borrower, Co-Borrower in particular and the publicin general is hereby cautioned not to deal with
the property (Description of the immovable Property) and any dealings with the property will be
subject to the charge of the DCB Bank Ltd., for respective amount as mentioned here below.

The Borrower’s attention is invited to provisions of Sub-section (8) of Section 13 of the act, in respect
oftime available, to redeem the secured assets.

FORM A - PUBLIC ANNOUNCEMENT
(Limder Reguwation & of the insodvency and Bansripicy Board of indls
iinsofvancy Wesoliitlon Process for Corporate Persons) Regwlations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

ALOHA INTERNATIONAL BREWPUE PRIVATE LIMITED

RELEVAMNT PARTICULARS

L | Mame of comorale cabéor | Adoha intermnational Brawpub Private Limitsd
2 | Deee of MOrPOMETon of ComorEe delor | Seh Ity 2015
3 | Authority under which comporate detios 5-_nﬂ:ﬁ:u:ra‘£-:| J regstened ROC Mumbal
4, | Comorate identity Mo,/ Limited Lsbiity | USE200MH201SPTCIZTTTO
| dentificaton Mo, of corporate debior |
B |- Address of the registered offics and | S0E Crestal Pias, OppSoitane Cononto Padd
princpe office (i &) of Sonanie | Chisctls, Arvihisi Easl, Murnbssi Ciy, Mumbai,
et Miaharashirg, e, S00099
f | Inschency commencement date in | L3R June, 2025
respect of porporate debion

+ | Estimated date of dosure of inschancy

g | Mame and mgismEtion numbsar of the
irschency . profisssonal ading as infemm
ressoition proksEssionsl

| Enh Dacerniber 2025, baing 180Mh day from
Inschency Commencement Date

| Onon Resciution & Tumamund Prvate Limited
Fegistralion Moo of |PE- B8IPED0BS, P37

| 20232450066

Regisaration Mo, 2 an 1P - ICALPE/O01E

| Abhijt Gokrale, Autharzed 1P/ Direclor,

| Onon Resciution & Turnamund Private Lirnited:

L 811, Meadows Sahar Plamm Sub Fic A Bulding

| Address ard e-mail of the Interm
rEsoition pofessional, e raglsened

=B

with ther Board o, & Al Road hest to Kohinoor Cordnental
{ Burmies OO0
B | | Registered Emailid: | ipeBoronips.com
A6, |- Aackefriss. e el o be i) for Correspondence: Sddress:

corespenderce Wil ihe mieam
resciution prolessional

Chice Resediion & Turrdrcound Privaie Limies
H11, Meadows. Sahar Pars Sub Ao A Buliding

| Mo, B AK Foad ket to Kohinoor Contnental
Burnbad 400060
Comespondence Emall ID: crpabp@gmal.com

11| Last date for submssion o daims | 26ih June, 2025 i3 T

12, | Clavssees of crocitons, f any, under clause (b) of sub-section {64} of Notapplcable
soction 21 i by Bhe inferim resolution profisssionsl

ﬂ:i-uhﬁ'ﬂlu al b$|lu-r'1'u':|. F"rl:‘&-l'l’-:Stcﬂm-'k H:.‘-"|'|1i'||-e-1:| I|_| '1-:_‘:! a5 .-’i.lll‘ll'.l'l"h‘;!'l] | hl-:_'bl ﬁ-|:_||:h::.’||1-'r'

Represariaive of credion in a class (Three nanmes rl'.l-" eath cpsg)

14| (a) Hetewant Forms and are | () Weih fink: itps/ bl govin/en, homie o —

1 Symbolic Possession Date - 09th June,2025
Demand Notice Dated. 08-04-2024

Name of Borrower(S) Mr. Gursewak Singh And

and (Co-borrower(S) Mrs. Paramjeet Kaur

LoanAccount Number DRBLBAT00509828

Rs.6,01,079/- (Rupees Six Lakh One Thousand Seventy-Nine-
Only) as on 8th April 2024

All Piece And Parcel Of Land Measuring 20' X 60’ |.E. 04 Marlas,

Total Outstanding Amount.

bescription of The Immovable

Property 04 Sarsahi, Which Is 40/287 Share Of Land Measuring 01
Kanals 11, Marlas, 8 Sarsahi, Compaired In Khasara No. 5//12/2
Min (0-4-1), 5/113/1/6 Min (1-7-7), Khewat/Khatuani No.
295/1152, 296/1154, Situated Within The Revenue Limits Of
Burj Kahan Singh Wala Tehsil Nathana Dist- Bhathinda And
Having Boundaries As Under East:- Street, West :- Kuldeep
Kaur, North :- Street, South :- Darshan Shingh (The Secured
Assets)

2 Symbolic Possession Date - 10th June,2025

Demand Notice Dated. 01-02-2025

Name of Borrower(S) Mr. Vikas And

and (Co-borrower(S) Mrs. Pinky Rani

Loan Account Number DRHLJAL00557536

Rs.9,45,438/- (Rupees Nine Lakh Forty Five Thousand Four.
Hundred Thirty Eight Only) as on 01ST February 2025

All The Piece & Parcel Of Property Comprised In Khasara No

Total Outstanding Amount.

bescription of The Immovable

avalanie ac |b] Mot Enpicaie

Mottca 15 harebty gven that the Mational ‘Company Law Tribunal has ordered the
commencament of 3 corporates Insoivency reealution process of the ALOHA INTERNATIONAL
BEREWPUE PRIVATE LIMITED vide order no. RCPIB 2T IMER203 Dated 12" June, 2025
The cradilors ALOHA INTERNATIONAL BEREWPLE PRIVATE LIMITED Ave heretry cafléd wpaon
to subimit their claims with proof on or tefore 26T June, 2026 o the indarm reschion
prodessional &t the addrass mentioned against antry Mo, 10,
Tha financial croddors shatl submat thair claims with proof by electronee maans only, All othar
creditors may submit the claims with proof in persan, by post or by elecironic means
A financial creditor belonging to & class, as llsted against the ertry Mo, 12, shall Indicate its
choice of authorsed representative from among the three insalvency professionals. lstad
gpainst entry Mo.13 {0 act &5 authorsed representative of the class {spacify class| in Form
CaiMot applicablial.
El.ll:rmf::iu-rl of false or misleading proofs of claim shall atiract penaities Sdy-
Date: 15" June, 2025 Abhljit Gokhale, Authorised 1P Director,
Place; Mumbal, Qrion Resalution & Turnanund Private Limited
Interlm Resolution Professional of Aloha Intemational Brewpubh Private Limited
Repstration Mo, of IPE- IBBIAIPE-DDESAPA- 37 202 3- 24/ S0066
Registration Mo, as an P - ICAIAPE/DDLES
Regmstered Address: B11.8th Floor, Meadows, Sahar Plaza Cormphe. O, | B Magars
Chakala Matro Station, Andbasn = Kurld Boad, Snaihee Edssl, Mol - 200050
Registerad Emall Id of IPE: ipeBorianipe.cam
Process specific e-mail 1D for correspondence: cirpaibpb@gmail com
AR valid upla 31st December, 2025

Property 1845/1170,1849/1178 Situated At Ujala Nagar Kala Singha
Road Near Church Basti Danishmanda Dist: Jalandhar (The
Secured Assets)

3 Symbolic Possession Date - 10th June,2025

Demand Notice Dated. 03-01-2025

Name of Borrower(S) Mr. Raghbir Singh, Mrs. Jasveer Kaur

gnd (Co-borrower(S) And Mr. Mandeep Singh

Loan Account Number DRHLJAL00588090

Total Outstanding Amount. Rs.8,45,724/- (Rupees Eight Lakh Forty Five Thousand Seven

Hundred Twenty Four Only) as on 3rd January 2025

bescription of The Immovable | All The Piece & Parcel Of Portion Of H No Wb 110 (Property No

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
M/S GREENOCARE ENGINEERING PRIVATE LIMITED
(FORMERLY PRESSMACH ENGINEERS PRIVATE LIMITED)

ENGAGED IN MANUFACTURE OF PREFAE BASED PRODUCTS VIZ..
OFFICES, ACCOMMODATION, E-HOUSES, BIO-TOILETS
{Under sub-regulatian | 1) of Regulation 364 of the Insalvency and Bankmplcy Boarnd of India
{Insolvency Resolution Process for Corporate Persons) Regulations 2016)
M| RELEVANT PARTICULARS | PARTICULARS FURNISHED
1 meof the Carporate Debtor M5 Gregnocare Engineering Private Limited
flang with PAM and Cik (Tarmerly Pressmach Enginears Precabe Lirmded)
P ARICPOEAIT
| CEN: RSSO0 T 20 5PTOD D002
Reglsterad office: No. 55 Firet Floor, Kemrg|
fvenue First Streat, Kastueia Magar, Adayar,
Channai BOO0Z0 Tamil Madu
Factory and Principal place of business:
124 A2 Sirurallur Village, Polarnbakkam Post,
hadurantrakam Tatus, Cheangalpat
| District - 603309 Tamil Medu
| Mot availabie
Factory and Principal place of business;
124 843, Sirurallur Village, Paambakkam Post,
haduranthakar Tatk, Chengalpet
| District - G03309 Tamil Nedu
300 wnnasn 400 tonnes

2. | Address of the reghstenad Office

3. | UFL of website
4, | Dataiks of place wherg magority of
Tioed Easets ans ot

5, | Instalied capacity of main products;
| SETVICES
&, | Quantity and walue of main products
Juerices aald in B finand: ml e
T | Mo of emplovees/workmen | NIl -
8. | Further dgetails Including tast Detalls can be sought by sending request to
avallabie financial statermants Rasalution Professicnal at
1with schedulesh of two wears, list pirp. Breanoeans@Emad com
| of creditors are availabbe at LIRL
2. | Eligibility Tor resohmion applicania
s FS2Nn o the code B
| avallable a1 UAL
10 | Last date for recaipt of expression
. |ofimberast
11 | Cake of Ssoee of provisional bst of
|:r'u°:|:_r|'-"'ln.'& -:*ﬁ-ululn,‘:r'l =||:||:'|I||"F.||'|L"~:
1Z.| Last date for submissian of
| chbjecticn to proviskonal list
13| Date of smsue of final list af
prospectve resolution applicants

| Rs 39779 Lakhs as a1 31,3.2024

| Details can .I.:r& *.-:l,:-.;f.hl Lr_;r :i‘::ll:iirIE |F.~qun-'_élllc‘:
Resoiution Professsanal at

| i greenocae i EaL.LoT
a0tn June, 2025

| 10ah July, 2025

[ 150 July, 2025

| Z5n July, 2025

Ilél D.H:l,_ ol %L uf |:-"|1al,|-:|n I -.'-il:il’i Illl'g,'?l'}?ﬁ
mEmaredum, svakation matri
and raquest for resplition plan to
I:lfIZIE!:lEH."..tl'n"E razolution applicants |

15. | Last date for submissian of Zath Augest. 2025

| tesolution pian
15, | Pracess el id tsubmil
e pression of infereal

17, | Dateils of Corporate Debtars
| registration status a5 M3ME
Date : 14.06.2025 -
Place: Chennal JAYASHREE 5 IYER
Resolution Prafessional af Graenocare Engindering Private Limited under CIRP
I:F"_"f‘.'l'IE'rl:f Presamach: EI'IE'I'IEE-"‘E. Frivate Limdtad)
BB | PA-O02/|P- N0 1 2018 2015,/ 1 221 3
AFA A2 02 11225/ 20367 2 valid uplo 31.12,.20035
Correspondence addrass: 136 Corporation C-E--‘L"F'!r :-‘.anga raapUram Sl Straet,
Hodambakkam, Chenngi 00024, Emall: fyashrea SO0SEErmail com

| cirp greenceare@Emadcom

| Mo Infarmation evailabie

Property BXIll- 316) Situated At Wakya Abadi Basti Mithu Teh & Dist:
Jalandhar Bounded By Towards East: Road, Towards North:
Jagir Singh, Towards West: Property Of Others, Towards South:
Magna (The Secured Assets)

4 Symbolic Possession Date - 12th June, 2025

Demand Notice Dated. 13-12-2024

Name of Borrower(S) Mr. Rahul Mittal, Mrs. Sunita Rani

and (Co-borrower(S) And Mr. Labh Chand

Loan Account Number DRHLMOG00511149

Total Outstanding Amount. Rs.14,86,837/- (Rupees Fourteen Lakh Eighty Six Thousand

Eight Hundred Thirty Seven Only) as on 12th December 2024

bescription of The Immovable | All The Piece & Parcel Of Property Comprised In Khsara No

Property 57112412 (1-4) Khewat No 2875 Khatoni No 2516 & Property
Comprised In Khsara No 57//17/6/ (1-2)/571/24/3 (4-4) Kheawat
No 3050 Khatoni No 3710/3051 Situated At Teh & Dist: Moga
Bounded By Towards East: Rupesh Kumar, Towards West:
Road, Towards North: Vacant Plot, Towards South: Renu
Deorda (The Secured Assets)

5 Symbolic Possession Date - 12th June, 2025

Demand Notice Dated. 23-10-2024

Name of Borrower(S) Mrs. Jaswinder Kaur And

and (Co-borrower(S) Mr.Amar Singh

Loan Account Number DRHLMOG00538874

Total Outstanding Amount. Rs.21,95,163/-(Rupees Twenty One Lakh Ninety Five
Thousand One Hundred Sixty Three Only) as on 22ND October

2024

All The Piece & Parcel Of House No 393 Admeasuring 4 Marla 6

Description of The Immovable , :
Sarsai Comprised In Khsara No 45//11/3 (7-13) Khewat No 532

Property Khatoni 678 Situated At Kot Ise Kha Teh: Dharamkot Dist: Moga
Bounded By Towards East: House Of Balwinder Singh, Towards
West: Road, Towards North: House Of Asha Rani, Towards
South: Road (The Secured Assets)

6 Symbolic Possession Date - 12th June, 2025

Demand Notice Dated. 03-01-2025

Name of Borrower(S) Mr. Ajay Kumar And Mrs. Sunita

and (Co-borrower(S)

Loan Account Number DRHLFIR00580328

Rs.5,37,292/- (Rupees Five Lakh Thirty Seven Thousand Two
Hundred Ninety Two Only) as on 3rd January 2025

All The Piece & Parcel Of Property Admeasuring 900 Sq Ft In

Total Outstanding Amount.

bescription of The Immovable

Property Khewat No 152 Khatoni No 168 Khasra No 16//22/8-0 Situated
At Vill: Satia Wala Dist; Ferozepur City Bounded By: -Towards
East: Sanjiv Kumar, Towards West: Gurudarshan Singh,
Towards North: Mahinder Singh, Towards North: Street (The
Secured Assets)

7 Symbolic Possession Date - 12th June, 2025

Demand Notice Dated. 30-05-2024

Name of Borrower(S) Mrs. Baljinder Kaur, Mr. Rajinder Singh

and (Co-borrower(S) And Mr. Lovejinder Singh

LoanAccount Number DRHLFAR00519344

Total Outstanding Amount. Rs.10,74,370/- (Rupees Ten Lakh Seventy Four Thousand

Three Hundred Seventy Only) as on 30th May 2024

All Piece And Parcel Of Property Bearing Land Measuring 0
Kanal/S 4 Marla/S 1 Sarsahi/Es,

Situated At Zira Tehsil Zira District Ferozepur, Bounded As: East:
Nirmal Kaur - Side 31 Feet 6 Inches, West; Sunny - Side 31 Feet
6 Inches, North: Davinder Kaur - Side 35 Feet 9 Inches,

South: Passage - Side 35 Feet 9 Inches Out Of Which:

1) Land Measuring 0 Kanal/S 0 Marla/S 5 Sarsahi/Es Is 5/1440
Share Out Of The Land Measuring 8 Kanal/S 0 Marla/S Bearing
Khasra No/S. 119//23(8-0), Present Khewat N0.939, Khatauni
No/S. 1127 And 2) Land Measuring 0 Kanal/S 1 Marla/S 7
Sarsahi/Es Is 16/1440 Share Out Of The Land Measuring 8
Kanal/S 0 Marla/S Bearing Khasra No/S. 126//4(8-0), Present
Khe Wat No.3375, Khatauni No/S. 4152 And 3) Land Measuring
0 Kanal/S 1 Marla/S 7 Sarsahi/Es Is 16/1323 Share Out Of The
Land Measuring 7 Kanal/S 7 Marla/S Bearing Khasra No/S.
126/13/2/1 7 7), Present Khewat No. 3376, Khatauni No/S. 4153
Vide Jamabandi For The Year 2015 16. (The Secured Assets)

bescription of The Immovable
Property

epaperfinancialexpressicomgy @ @

Date: 15-06-2025 FOR DCB BANK LTD
Place: Bhathinda, Jalandhar, Moga, Ferozepur. AUTHORISED OFFICER
Lucknow




